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* AIR CORPORATION EMPLOYEES

1039, Shri Ramsnanda Das: Will
¢he Minister of Communications be
pleaset to state:
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. (a) the total number of employees
ip_the Indian Airlines Corporation and
Air India International in each cate-
gory of service;

(b) the number of Scheduled Castes
among them;

(c) the action that is taken to give
due representation to Scheduled Castes
in each of the categories;

(d) whether there is any quota of
percentage fixed for Scheduled Castes
in the services of ILA.C. and A.LL
like all other Government services;

(e) if so, the percentage fixed for
Scheduled Castes; and

(f) if not, the action taken or pro-
posed to be taken by Government to
reserve a quota and implement it for
Scheduled Castes?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) and (b). A statement furnishing
the required information is laid on
the Table of the Lok Sabha. [See
Appendix VIII, annexure No. 50].

(¢) to (f). The Air Corporations
Act 1953 (27 of 1953) does not pro-
vide fixing of a percentage for Sche-
duled Castes and Scheduled Tribes in
the services of the I.LA.C. and AILL
It was, however, recommended to
the Corporations that in respect of
non-technical posts and posts of un-
skilled labour the Corporations should
make their best effort to recruit as
many numbers of scheduled castes
and tribes as possible keeping in
mind the Government’s policy in the
matter and the obligation placed on
the State by the Constitution, for the
advancement of the Scheduled Castes
and Tribes. The Corporations have
accepted the recommendations. It is
being examined as to how far this re-
commendation has been implemented
by the Corporation. In the light of
the result of this examination such
action as may be necessary will be
taken.
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1040. Mulla Abdullabbai: Will the
Minister of Labour be pleased to state:





